Title: Further discussion on the resolution regarding National Housing Policy moved by Dr. Laxminarayan
Pandey on the 2nd June, 1998. Resolution - Withdrawn

MR. SPEAKER: The House will now take up the Private Members' Business.

Hon. Members, before further discussion on the Resolution regarding National Housing Policy by Dr.
Laxminarayan Pandey is resumed, I would like to mention that 4 hours and 38 minutes have already been taken
on this Resolution, as against 4 hours and 30 minutes allotted for its discussion. The House has now to extend
time for further discussion on the Resolution.

Is it the pleasure of the House that time for this Resolution be further extended by one hour?
SEVERAL HON. MEMBERS: Yes.
MR. SPEAKER: The time is extended by one hour.

THE MINISTER OF URBAN AFFAIRS AND EMPLOYMENT (SHRI RAM JETHMALANI): May | make a
submission? On this Resolution, the time allotted has been 4 hours and 30 minutes. We have already spent 4
hours and 39 minutes. The Resolution asks the Government to have a Housing Policy. The Housing Policy is
ready. It is awaiting the formal sanction of the Cabinet and within the next one week, we will Table this before
this House so that, along with the Resolution, the whole policy may be considered. Instead of wasting time now
on the Resolution that the Government should have a policy, we have a policy, we have framed it, and we will
place it within the next ten days.

1652 hours (Shri P.M. Sayeed in the Chair)

1. FEHARTE qvey (HER) : WEi Weied, S i A arers w6 st 4 orft wer fh SR 3R uw Uiy e i dan ®iosn
T 2| gwrE W) IHH! SO Y I SR

SHRI RAM JETHMALANI: I can assure all the hon. Members that [ have heard their speeches very very
carefully and respectfully. I must say that every proposal will find a place in the Policy which we are going to
place before you. Kindly allow us ten days' time.
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SHRI RAM JETHMALANI: I promise you that we are placing it within ten days and the House can then debate
on it.

MR. CHAIRMAN (SHRI P.M. SAYEED): Shri Gupta, the Minister has already replied that the Policy has
already been framed, and it will come before this House.

... (Interruptions)

SHRI CHAMAN LAL GUPTA (UDHAMPUR): We should have a discussion on that policy in this very session.



MR. CHAIRMAN: The Mover of the Resolution has to demand whether that policy is going to come in this
very Session or not. He may then seek the pleasure of the House to withdraw the Resolution.
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MR. CHAIRMAN (SHRI PM. SAYEED): Are you withdrawing your Resolution?

DR. LAXMINARAYAN PANDEY (MANDSAUR): Yes, Sir. I seek leave of the House to withdraw my
Resolution.

MR. CHAIRMAN: Is it the pleasure of the House that the Resolution moved by Dr. Laxminarayan Pandey be
withdrawn?

The Resolution was, by leave, withdrawn.



